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try has also expressed the desire to
convert this unit into a defence pro-
duction unit. The large majority of
the employees of the Company (of
whom 48 per cent are Government ser-
vants) have also appealed to the Gov-
ermment to convert it into a depart-
mental undertaking,

This may seriously be considered by
the Ministry of Industry,

(v) REPORTED FAILURE OF AIR TRAFFIC
CONTROL AT NAGPUR AIRPORT,

SHRI C., N. VISVANATHAN (Tiru-
ppattur). I request the Deputy Speaker
to permit me under Rule 377 to men-
tion the following matter of urgent
public importance:

I would like to draw your specific
attention to the hair-breadth escape
from disaster which I including other
passengers in the Delhi bound plane
Boeing from Madras had on July 8th
evening. The plane which lands at
Nagpur airport had been cleared to
land by the Air Traffic control and had
actually descended to 300 feet, The
pilot then discovered that landing was
fraught with grave risk as the airport
was lashed by thunderstorms and took
the decision to overfly Nagpur He had
to do a steep chmb as the aircraft had
already come down very low, We, the
passerngers had our hearts in our
mouths in those nerve racking mo-
ments. Then we realised the debt of
our gratitude to the pilot 'who saved
us from near certain death by his skill.
In this close brush with destiny, we
cannot help asking the question ‘How
did the Nagpur airport authorities give
clearance for the plane to land under
such bad weather conditions and treat
the passengers as hostages to fortune.
We would not like to live those mo-
ments again. It ig not the first time
that a similar experience bas occurred
in Nagpur. It is high ttme that Gov-
ernment orders a thorough check up
of surveillance and communication
facilities at Negpour 80 as to avert any
dlaster in future.
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FROM VOTERS' LIsT 1IN MANGALDOI
CONSTITUENCY IN ASSAM,

SHRI AHMED HUSSAIN (Dhubri):
I take this opportunity of drawing
your kind attention to a human prob>-
lem 'which is causing lot of political
and social tension in the State of
Assam,

Sir, 1 also like fo mention here some
unwise and undemocratic action of the
Assam Government, as a result of
which the reign of panic has been let
loose in areas particularly amongst
the minority communities . In the last
budget session, I raised the issue of
deportation of Indian Citizens and
harassment causeq by the police to
the innocent peace loving citizens of
the land. We presume that the matter ;
might be under active consideration
of the Government. But the recent de-
ployment of the Police to get the Voters
names excluded from the ligt on the
eve of by-election of Mongaldai Par-
Hamentary due to the
sudden death of late Shri Hiralal Pato~
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wary, is yet another illegal act that
has come to our notice,

June 4 was fixed as the last date for
submitting application for correction
of Voter Lists in Mongaldai Parliamen-
tary Constituency. There is a legal
procedure for correction of such lists
either by addition or by exclusion of
the names in the Voter List. Now
without following such procedures
Government have deployed the police
to get the names of the volers excluded
from the voter list in a planned man-
ner. It is gathered, the Home Depart-
ment asked for 50 thousand objection
forms, The Election Department could
not supply the full quantity and only
10 thousand could be supplied from
Dispur. Another 40 thousand forms
were printed locally at Mongaldai for
the police at the instance of the State
Government, Thiz shows how the po-
lice has been involved in this matter
and has been working for the exclu-
sion of the names of the bonafide vot-
ers in a planned way with a particular
motive. The forms were taken in bulk
in hundreds and thousands to a Police
Station or to Inspection Bungalows.
The Gaon Buras, Secretaries of VDPs
or such other persons were called there.
They were asked to sign the blank
forms., In some cases who, the person
concerned objected to sign, they ‘were
either allured or threatened to sign
such blank forms which were subse-
quently fillled up by the Police and
submitted by tht Police in Bulk to the
Election Office.

This is obviously a gross violation
of democracy and administrative pro-
cedures. We objected to such arbitary
and unauthorised action of the Police
which amounts to extortion and fabri-
cation of false documents. The Police
thus were committing criminal offen-
ces. In a Democracy the right to vote
is a most important fundamental
right. If that right to vote can be
nullified so easily by a police officer
wheve does the Democracy stands?
When we are all earnestly asking for
the prompt action by the Governmeni
%0 deport all the foreign nationals from
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our State to a man, but at the same
time we urge upon the Government
not to victimise any Indian National
either for deportation or for depriving
him of the right to vote,

Recently, as it appeared in p Sec-
tion of Press that the Government and
ruling party in Assam, have been, per-
suing the Centre to remove the foreign
Nationals in the name of inflatrators;
but in the actual fleld the innocent
Citizens are deprived of all their funda-
mental right as per the circumstances
1 mentioned earlier. I am continuously
raising the issue of inflatrators who in
gangs are crossing the Indian Terri-
tory and committing criminal offences.
Thefts on the innocent Indian Citizens
but no concreate action has so far
been taken to protect them. Instead
they are being harassed and are most
likely to be deported by the Police
since their names have been excluded
from the Voters List,

I urge upon the Home Minister and
the Election Commission through this
House {o enquire into this matter imm-
ediately to refuse the tension
which has already been created bty
the Police among the Minority Com-
munities of Assam,
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14.15 hxs.

LOKPAL BILL~Contd.

MR, DEPUTY-SPEAKER: We con-
tinue discussion on the Lok Pal Bill.
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